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GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELH]I

CIECIE RCIGRECICRER T
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faeetT, 5 =1der, 2025

®I. 4. 61(2033)AssghsisrdfiifgRe/DD (Fdfig)/DWCD/2023/66-107.— e =amr
(STRT T @ AT GLEA) ATA=aH, 2015 Fir 9T 4 Fi ITUTRT 1 ST &a=T 2 H ITgRT 59 #

Y& IRRAT T TIRT Fd g0 qAT TR Ao & faeat sterfeae, 1991 (2023 | 79T "errterd) Hr
eTT 45 () % qgd Tad AT & HEA1T TS FT SATHIEH ST [g HATAT F T TEA1-14011/23/2024-
faeett-| oAt 05.04.2025 T FH=d AT T47 8, AT S9- TSA9T Uqagel [Haferiad sanat &
fRgfrat frene = S & Taeg ATHTSE FREFHAT 6 98 I Tohld T F ARI90T Fd 3 -

T HqET T
01 g 7T
02 AT T qTeT
03 ST FHIT AT
04 IAH AT
05 5 AT TH
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06 9reft AT
07 ar &
08 ZATH &< AT
09 IGRIET]
10 AT AR
11 ® qaoT AT
12 o e

Fgd & T Fa\a adr g5eT i wrwdl, oY A (A 6l d@@ AT HIe0m)
gfarfa=rm, 2015 =i et =T (aTorel $t TEvE T T92e0) T A9, 2016 5T Jad a9t ofra
FAAT T [Aagd TET TATHT 47 fQoett | HA FT Iooae HLd aTel Igi g HT TAT 39 F I& Hl
AATY TH SATELAAT o ST B Al (AT | AT AT qh g

F= ATed, MLUUH T
HIZAT S arer forepre foramr, o=t

DEPARTMENT OF WOMEN AND CHILD DEVELOPMENT
NOTIFICATION
Delhi, the 5th April, 2025

F.No. 61(2033)/Appointment of CWC’s & JJB’s/DD (CPU)/DWCD/2023/66-107.— In exercise of the
powers conferred by sub-section (1) of Section 4 read with sub-section 59 of Section 2 of the Juvenile Justice (Care
and Protection of Children) Act, 2015 and with the approval of the Hon’ble President accorded under Section 45 (D)
of the Government of National Capital Territory of Delhi Act, 1991 (amended in 2023)conveyed by Ministry of Home
Affairs’ letter No14011/23/2024-Delhi-1Dated 05.04.2025, the Hon’ble Lt. Governor, GNCTD hereby makesthe
following appointmentsfor the post of Member Social Workers in Juvenile Justice Boardswith immediate effect :-

S. No Name
01 Reetu Mehra
02 Purnima Rani Panda
03 Praveen Kumar Jha
04 Poonam Upadhyay
05 Chandra Suman Kumar
06 Shelly Tyagi
07 Rita Darira
08 Deepti Dutt Sharma
09 Deepti Yadav
10 Renuka Kumar
11 Roop Sudesh Vimal
12 Priya Singh

The aforesaid Member Social Workers of Juvenile Justice Boards shall exercise the powers and discharge
their duties conferred on such Boards in relation to children in conflict with law in accordance with the Juvenile
Justice (Care and Protection of Children) Act, 2015 and Juvenile Justice (Care and Protection of Children) Model
Rules, 2016 in the National Capital Territory of Delhi. The duration of their appointment will be for a period of three
years w.e.f the date of this notification.

CHANCHAL YADAYV, IAS Secy.

Department of Women and Child Development, GNCTD
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